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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 1%t February, 2019.

L. A. BILL No. 1 of 2019

A BILL FURTHER TO AMEND DAMODARAM SANJIVAYYA
NATIONAL LAW UNIVERSITY ACT, 2008.

Be it enacted by the Legislature of the State of Andhra

Pradesh in the Sixty-ninth Year of the Republic of India, as
follows:-

1. (1)  ThisAct may be called Damodaram Sanjivayya National Short title and
Law University (Amendment) Act, 2019. commenpoment.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2. In Damodaram Sanjivayya National Law University Act, 2008 Amendment of

- = e " 2 section 8.
(hereinafter referred to as the principal Act), in section 8- ActNo. 32 of2008.

(i) In the marginal heading, before the words, “Chancellor of the
University.” the words, “Visitor and” shall be inserted.

(i) The existing sub-section (1) shall be renumbered as Sub-
section (2).

J.367 /19 F1 (1]



ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

Amendment of
section 35.

Amendment of
section 43.

(i) ~ Before, the sub-section (2), as so renumbered, the following sub-
section shall be inserted, namely,-

“(1).()  The Chief Justice of the Supreme Court of India, or his
nominee from among the sitting judges of the Supreme
Court of India shall be the Visitor of the University.

(i) The Visitor shall have the right to call for the report on
any matter pertaining to the affairs of the University and
suggest recommendations to the General Council of the
University.”.

3 In the Principal Act, in section 35, for sub-section (4), the following
shall be substituted, namely,-

“(4) The accounts of the University shall be audited by the
Accountant General, Andhra Pradesh or any other auditor
appointed by him.”.

4. In the Principal Act, in section 43, in clause (iii), after the expression
“Non Resident Indians.”, the expression “/Non Resident Indians sponsored.”
shall be added.
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STATEMENT OF OBJECTS AND REASONS

Damodaram Sanjivayya National Law University was established
under the provisions of the Damodaram Sénjivayya National Law
University Act, 2008(Act. No.32 of 2008) at Visakhapatnam in the year
2008 with the objectives of imparting quality legal education on par with
National Law Universities in the country.

The General Council of the said University in the resolution
dt.27.01.2018, considered that,-

Most of the National Law Universities have the Hon’ble Chief
Justice of India or his nominee as visitor of the University and there is no
such provision in the said act and proposed that the Chief Justice of the
Supreme Court of India or his nominee from among the sitting Judges of
the Supreme Court of India shall be the visitor of the University and he
shall have the right to call for the report on any matter pertains to the
affairs of the University and suggest recommendations to the General
Council of the University.

The General Council further considered that Damodaram
Sanjivayya National Law University admitted- candidates under NRI
Sponsored category till 2015-16 and the said Act was amended in Act
2016 (Act No.14 of 2016), according which that out of the total
sanctioned seats, 50% of the seats shall be filled as per the Presidential
Order, 1974, 40% shall be allotted to All India basis and the remaining
10% are allotted to Foreign Citizens and Non-Resident Indians. During
the past two years, the Foreign Citizens/NRI category seats are not filled
up as there were no applicants. Therefore, they have proposed to include
NRI sponsored category along with Foreign Citizens/Non Resident
Indians by amending section 43 of Damodaram Sanjivayya National Law
University Act, 2008.

Further, as per the instructions of the Hon’ble Chief Justice of the
High Court of Judicature at Hyderabad it is proposed to amend section
35(4) of the said Act to make provision for audit of accounts of the
University by the Accountant General since an amount of Rs.35.00
Crores provided as Grant-in-Aid annually to the university by the
Government and proper utilization of the said funds are needed.

To achieve the above objects, it has been decided to amend
Damodaram Sanjivayya National Law University Act, 2008 suitably.

The Bill seeks to give effect to above decisions.

KOLLU RAVINDRA,
MINISTER FOR LAW& JUSTICE,
SKILL DEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEFITS,
NRI,EMPOWERMENT AND RELATIONS.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1 (2) of the Bill authorizes the Government to issue
notification in respect of the matters specified therein and
generally to carryout the purposes of the Act.

As such the notification issued, which is intended to cover
matters mostly of procedural in nature is to be laid on the table of
the both Houses of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provisions of the Bill regarding delegated
legislation are thus of normal type and mainly intended to cover
matters of procedure.

KOLLU RAVINDRA,
MINISTER FOR LAW& JUSTICE,
SKILL DEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEFITS,
NRLEMPOWERMENT AND RELATIONS.



FEBRUARY 1, 2019] ANDHRA PRADESH GAZETTE EXTRAORDINARY

MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY. ' '

Damodaram Sanjivayya National Law University (Amendment) Bill,
2019 after it is passed by the Legislature of the State may be submitted
to the Governor for his assent under article 200 of the Constitution of

India.

KOLLU RAVINDRA,
MINISTER FOR LAW& JUSTICE,
SKILL DEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEFITS,
NRI,EMPOWERMENT AND RELATIONS.

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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